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does not work that way. The ultimate decision
in the ruling party is with the leader and once
the leader takes a. decision and the party feels
that it is in the right direction, it supports it. |
therefore support this Bill.

MR. DEPUTY CHAIRMAN; The House
stands adjourned till 2.15 p.m. today.

(The House then adjourned for
lunch at seventeen minutes past one
of the clock).

The House reassembled aftter lunch et
seventeen minutes past two of the
«Clock, THE VICE-CHAIRMAN (SHRI
LGKANATH MISRA) in the Chair.

PETITION RE. REDRESS OF GRIE-
VANCES OF HANDLOOM WEAVERS

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Snri Kader-shah will
present the petition.

SHRI M. KADERSHAH (Tamil Nadu):
Sir, | beg to present a petition signed by Shri
N. V. Subburam President, Handloom
Weavers Association and 105 other weavers
from Dindigul in Tamil Nadu praying for the
redressal of the grievances of the handloom
weavers.

THE HOUSE OF THE PEOI'LE
(EXTENSION OF DURATION)
AMENDMENT BILL, 1976— contd.

SHRI ABU ABRAHAM: Mr. Vice-
Chairman, Sir, in spite of reservations, | voted
for  the Constitution (Fourty-fourth
Amendment) Bill yesterday and in spite of
reservations, | shall also vote for this Bill but
somewhat reluctantly, and only in the belief
that this will bo the last time that elections
will be postponed. | am doing it as an act of
faith—in the Prime Minister, faith in Mr.
Gokhale, faith in Mr. Borooah, faith in the
Congress Party and faith in the people of
India. 1 would like to state my reservations
and express my disappointment, my doubts
and fears about this Bill. We have been told
again and again that the time

[12 NOV. 1976 ]

(Extension of Duration) 58
Amdt. Bill, 1976

is not ripe tor holding elections, iney
say "The time is not ripe for this;
the time is not ripe for that" and so
on. It reminds me of what the Bri
tish Government used to say in the
old days to their colonies 'You are
not ripe for democracy’. | remoniber.
Some years ago, a Jamaican politician
told the British Government 'Do you
think we are a bunch of bananas?
As for this country, Sir, we have been
ripe for democracy for a long time
and we are a democracy. Our prob
lem today is to maintain the proces
ses and the institutions of democracy.
Then again, we are told that we have
to consolidate the gains of the
Emergency. Now, how long are we
going to consolidate the gains of the
Emergency? Unless fresh gains are
made, what is there to consolidate?
I belived that we shall make no more
gains if the emergency continues much
longer. In fact, already the negative
effects of the Emergency are beinning
to show. Various power groups have
come up all over the country which
are using the Emergency and the
atmosphere  created by it fo-r un
authorised and  unconstitutional  acti
vities. People,  whether  thev  are
politicians, bureaucrats or other
public figure's, are wusing power for
their own purposes in a most auto
cratic manner. This is one reason
for the unrest that has arisen in some
parts of the country. Mr. Borooah
mentioned this morning—Mr

Gokhale has also said this—that 'here are still
disruptive elements in the country. Of course,
there will always be some disruptive
elements, But we shoud put them down.
Postponing the elections will only strengthen
these elements. We are nevei going to have
perfect conditions foi an election. Postponing
the election; is. in fact, what these
reactionary elements want because they are
no the people who believe in the norma
democratic processes.

Sir, the Prime Minister has sai that the
Emergency is a strong medi cine. | think it is
a perfect analog because, | believe, the
Emergenc; came about on account of some
sick
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aess in the politics of our country.
The medicine has worked well. The
achievements of the Emergency are
many and | appreciate the gains of
the Emergency in various fields. But
it should also be recognised that the
drug we have been taking is begin
ning to have some side-effects. Indeed
some people have got addicted to
it and they do not know how to
give it up. A medicine is, afi.er all,
a medicine and it i's very important
that do not make it a food and
we do not become addicted to it. It
is my view, and also that of many
of my friends, many people | meet
these days, that the Emergency has
worked itself out. It has achieved
what it was intended to acnieve. It is
now time that the country should give
up this medicine and return to normal
healthy food so that we can maintain
a narmal life. Whatever Mr.
Gokhale may say, | find that far too many
people in the Congress Party are going around
saying that the life of the Lok Sabha can be
extended as many times as they want, not only
for one or two years, but also for four or five
years or even indefinitely because the whole
thing is constitutional, according to them, and
they are also convinced, they have convinced
themselves, that they reflect the will and the
aspirations of the people.

DR. V. P. DUTT (Nominated): No
responsible persons has said that.

SHRI ABU ABRAHAM: If | give you the
list of the people who have said this thing,
you would not publicly 'say that they are not
responsible | assure you.

DR. V. P. DUTT: No responsible
person has made any public statement
that Parliament

SHRI ABU ABRAHAM: No public
statements. But Central Hall statements are
truer than public statements. Very often, what
people privately think these days is truer than
public statements. You give so much
importance to public statements.

[ RAJYA SABHA ] (Extension oj Duration) 60

Amdt, Bill, 1976

They stay they represent tne win and the
aspirations of the people. But how can any one
be sure today, six years after the 1971 poll
when the will and the aspirations of the
people? After all, since 1971, we have
millions, several millions, of new voters. How
does any one know what their will is? Mr.
Bhupesh Gupta mentioned this morning about
Mr. Antulays remark that the masses did not
care about the elections. This again i have
heard so often from various people, not only
Mr. Antulap, but this is a new attitude because
so far we were taking, the Congress and its
leaders were talking about the wisdom of
masses, how intelligently they vote, how
interested they were in elections in spite of
their illiteracy. When it suits the Party, they
say that what the people want is food but not
liberty. And this is precisely what foreign
observers had said some years ago. They said:
What is the use of personal liberty for poor
peasants, why do you go on talking of
democratic processes? But | have always said,
in England or wherever | have lived, that it is
a stupid attitude. We must not underestimate
our Indian people, because they have a much
better idea of personal

liberty than we, the so-called sophis- —f

ticated or intellectual people, have. So, Sir,
elections are a very important part of the
democratic processes. In fact, it is the basis of
our system and if we want to preserve the
democratic system and it is essential that we
held elections at regular intervals. | can
understand that, in certain extreme situations,
we have to extend the life of Parliament but I
do not think that today, on this date in
November 1976, we have that kind of a
situation. The Government may have better
information on the law and order aituation in
the country than | have because | cannot read
about it in the papers those -i days, but |
personally think that, in fact, we ha.ve a very
favourable situation for elections. In any case,
an election is also an education in democracy
and millions of newly
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eligible voters also need that experience so
that they have faith in the democratic
processes.

As you know, Mr. Bhupesh Gupta in his
speech this morning said—he has said it
rightly—thaf -sometimes it seems to some of
us in this country that people act as if U.P.
and Hur-yana and the is what matters in India,
that India consists of U.P. and Haryana and
the problems of U.P. and Haryana are the
problems of India and nothing else. So,
whatever suits some people in these. States
becomes the official policy at some time or
other. Therefore, Sir, | would like the Prime
Minister and the Law Minister, at some point,
to give a firm assurance that elections would
be held as soon as possible because only that
way can we lay at rest the doubts and fears of
the people. Only thus can we defeat the
cynicism aha press-missim  about the
parliamentary system that seems to be
spreading abong the people.

I have been going round and tell* ihg people
that we are certainly we are going .to have
elections in Feb” ruary or March but how all
my cynical friends have laughed at me. And
there are people who always say: Don't think of
elections'. If this it the kind oe attitude that the
Bill is going to create, | think it has very
dangerous aspects and we should be very
careful. We should dispel the fear that they
have that this is the end of elections. We have
been consolidating the gains all these years. We
have consolidated the gains this y'ear and also
we wiH continue to do s° in the next year. But
if we take one year for every one point of the
20-point programme, we shall require another
20 years So, there are people who are talking in
this way. | do not agree with them. I still have
faith in the Government and in the Prime
Minister. Parliament should have supremacy
but at the same time we should take every care
to see that Parliament retains the respect of the
- people.

So, as | saig earlier, i shall be voting for
this Bill, in the hope and
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iaath that elections will be held soon, no matter
to what date the life of Parliament is extended.
I have faith in the good intentions of the
Government | nave faith in Mr. Gokhale; |
have great faith in the Prime Minister's liberal
principles to which she has stuck very firmly
in all these years. So, what | would like to
point out is, between now and the time of the
election, whenever it is, let us make some
efforts to restore the healtn of some of the
institutions that have been damaged by the
excessive use of power since the emergency.
And | am thinking in particular about the
Press. | am sure, hon. Members in- this House
by now know something about the troubles
that papers like tthe Statesman, the Indian
Express and the Tribune of Chandigarh have
gone through in the last few months, and in
some cases, for some years. And it is the
journalists who have suffered more than the
proprietors. At the Indian Express, water and
prower were cut off; its press was sealed;
censorship was enforced in a way that the
paper could not go to the press before 8.00
a.m. And, of course, little of this has appeared
in the Indian Press though much of it has
appeared in the foreign Press. This again is a
strange situation where the foreign Press in
India today enjoys far more freedom than our
own Press. If we do not have a Press which
can at least speak out its mind freely, which
can constructively discuss the issues before the
country, how can we have fair elections? You
take the Times of India. In all these weeks,
they have not had one single article discussing
the Constitutional amendment. Why? You
know that there are so many journalists of
repute who have been intimidated into a frame
of mind where they cannot write anything or
they are afraid to do so. Take the Seminar
magazine. | have never agreed with everything
that it said. But it was a forum which was used
by many of our leading intellectuals who were
in the good grace of .the-Government.  But
when those intel-
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grace and were not useful to them, and when
their dissenting views came in a monthly
magazine with a circulation -of a few
thousands, censorship was imposed and it was
closed. And this is another loss for freedom
when things like this which are very im-
portant in any democratic soceity are not
allowed. A few months ago, a directive came
e from the Censors saying that no letters
should be published about family planning.
Now, this followed after a letter appeared in
the Indian Express where a man said that hia
son had failed in the examination in the
school. But the headmaster had told the boy,
"If you can get your father vasectomised, then
I will promote you." And the boy went and
told his father. He told the headmaster, "l am
65 years old. Why should | get myself
vasectomised?” And the neadmaster says,
"You get yoursef vasectomised, otherwise,
your yon will fail.

Sir, these are some of the things which we
should think about more seriously. And it is
fashionable today to condemn intellectuals
and say thtat they are negative, that they are
cynical, etc. But | think it is important to
restore the respect people have had for these
institutions in this country because if you stop
all criticism, then it only weakens our -
society.

So, | would end by saying this: Let us use
the time over the next few months to restore
'some of the faith of the people in the
democratic institutions in this country. And |
would join with Mr. Bhupesh Gupta in
requesting the Prime Minister to take some
action by which she can prove her proverbial
courage and let us have elections a'3 soon as
possible.

Thank you.

st AT grawg aw (fasdt)
ITANTEA FY, F11 7Y forrafy 7 waqe
OF 377 W § IK FS X GIY FOX
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733 & fir T e 5o Sl ¥ oer
gl dfrr g Radrdx R e &
wwrz & far, $tv 8 Fzad & fag
wY7 sY7 ®Y ward ¥ fore fdr oy & o
77 ara facgw s ag A S A
T=a7 e FY WY IAwy FEdr TAv
AT 7% | 7Y W) g7 FL) 247 JAWY
wogrd A ward & fag & ardy ¥
# 3w faa ®Y arfz 3@ gu ag oF
w1 Agan § fr Porw Svwam w1 AT
T g A AT Y INRT Y AwAT
AT ST T | T g e
% WOk ATHA AAT ATEAT F ) gEIL
ATAY W AFT FHPOA FT AAKH & A0
FTT #1 IEALY FT ¥, AT AATT FAR
WEW HATH & | gW FIT ®T G
wTEY ¥ AT TARO, T FATH qT FH N7
FTA T TEA | gardy A Fry o &,
AT fAATFTH I FE@T § | ZW A2
wAy & f& o g33 i Er werd
zAaY i ¥ f Faw avg & o0 997 w9 =7
FmAT e fomgn v aIn &
WeaT OF % (HAr w9 &7 af 2, oF
AV ATTITTT AAT &, IH ATFIHI0 T
g¥ 0T I3 | gART ww wEvw IW
ara 71 & fx ahr gama & T9vT R T
9% W7 WGH TFT FTHTHIT F 197 F7
7z 7 w5 | § awwar g fx gty Ay
ot F1 Igac a1 *7 979 qan
TYTAATH 2 | @A OF 437 497 FTH A=
far 2 Arc g a7 77 & v g wowr
7 ¥ a7 fafafers s, 3o 3238
¥ fam #m &7 Y% gwre 3o %) darare
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agi% wid aits g gfaangt g1 mifgs
eET F gare gy g | fow Oy g7,
ew frresr w2 ¥ gaw1 oq 49 o
AT & | BT GHI FIH G AFT F AT
A1 T FNT w1 awr @ g oA @
;T T &S FW EW AT A1Ey §
ITRT FAET AR TF 95T q997 & |
ST AT AT & meET A9 F 7 WY
gt 7 g1 awd & ) o gmy ww
T TR WIOT AT ZW FA AT Foreapy
F1 qgaAT AT FT AFAT AT AT AT
T FH AT FI AT FTAT AT FZAT
o gmv asrt 7 7z Fiw 7 faar &
a amd x5 w7 gwy qaf aww F
F1 TG 7 WITA A1 ZATTT SATET
AT qwar 4T | Kgg W0 oAHA
femrar =mear g fr gwrdy @z emfeo
T ¥ 5 goama gdm & fa qeadr
fedr Srr a1 g ararT WeadT
foa oy | zardy oz o enfew & fr
THENT ez § wor fgw sy
smar g fr gad Gt 57 qaer 4@y
g1 =rfen 717 7 1 3t a2 ar 9w
AT Tfew | a7 AV FY AT HAwr §
AT STaT 1 b § | feerme s a2
& gw atw &1 gm0 & oA § 92
ST AT FAH1 AT a2 | Tg FEA7
AW AW AT geAraae gifaw ad &
wFT 7T & ) & a7 qoAT Tgar g f 20
AFTA AT KT FAT AR OFT AR
TET & 7 FAT AW SAAT AT qEART AE
2 ? # gwgar § fy 20 A SwTH
T F ST FT AT 1 TG WA A
gl # sirwv gfad f agi o faw avg
# arr oga gwnw # feear & g )
EHTY 3 I 9T HIAT TEFEHT W1 UL
GTFE I E 142 OF AT g
foad mwre wew # oo 3faeE
a1 | zafas 08 9% 9T g6 BrEI-
BYEY gt # Wi qzar Tifgr M7 7@
ar wy sfaw g Tfen & ogew
981 RS—3,
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HAT qg % qIfF g7 g gfaerd &1 g
F7 a5 | o wifaw gv g qf=ar &

© I ATYET FTEAAA |

SHTAETRY & A qaT9 1T 27 AW
FTAT Wz 5 gwesT ¥ 97 39 gH
faar & g9 919 | 91 §9 29w gfas
fear & a0 soT frdt &1 A7 A9
arEd | gAY gg e fr agm A
78 19 wE frar &fsw wrsr og ag
FH Q& 77 faar g arzgw @ FH &Y
JFT WIT a7 | qg) TF TAAT g, TEY
o exrfew & 1 a7 faw sewre £
eaTfgm g1, 72 faws qifeamiiz & Weas
T FY wifeer agf, ag #0ET 00l &
erTfgwr &, a7 @l Saar #1 @Aifgag )

FTIUAT W gH aFE! AI Afqd
T T OF TR AFW 97 GT a0 §
ot gardt Y Faedt & aga waw
AT OF g7 ardd qFwE; 9@ A
arig qrm g faar 20 fmga &
TTAIT 97, T & TAIT 97 /T
faEFT aga 738 T AT AT | 7T I
29 A AFH 97 9EF M F a1 gH O
q&E F7 SEAl AF] AET | FW qE AE
a1z fw gwren a9 fad] 477 § g0
Z1, ZHTY ATHA TTFFT B AT TES GA
r F o gy T AfgS w7 oaw §
ST qEF 2 1 g, guiwerr #,
ariagr Famea Zifaw § M7 9g FaEa
# o1 AT & WATT AT qLE [ AT
TEATE %7 W § W7 9 FAET A fa
QuAT Y 2 g afer aofi N g,
MY W 7T ) E, Al o §%
I

IS g ST AH-ATRT wigF
T & SH% 72T G1 g0 GEFT &1
&, 3uw weae A1 kAt # e faar g,
Sragz A F fao frar &, s adqwae
At & faq faar &, o a9gd & fag
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U SULC L LG
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T AT $TT AT I g 7Y A
# IAY GEA WITRT TE A97 T o
ZWT AT R AT gNA IW T WY 21
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2 a1 T w15 wq & w41 fawr w7 pmrdy
wzz ®ifed, garer arg Afsa @ify e
a7 fas 57 5wt 77 WY 3w ww Ay
T A3 ) T EW B aml § veg
FT TZ M AT gwa qAT frar fx ghmem
FIASE H TFFEL & FHT w1 QU faar
At @z & Avwa § T AT ®w F frw i
g 7 wew & waR & fow g gy
wIoF waw wiAE & faw g

7% W) FEAT TEw 2 f¥ ghEwe
qeadr T T BEAT fawt oF wew Ay
d5=T a1 71 feeft oF wew pr oAy QT
72 ar gerdy E F7 dwer &, m oAy
SaT T HHeT &, 4% 41 77 7 fam v
G5 frar & 97 57 an dnar fro
a7 & At wre 2fan sAEr 7 F enwt
TEATAT &, a1 T ) IAFT 97 frar 2
wfen f ar s wwmEal #@ie
AT FwAT w8 T 5w a2
FEOIEH Hi¥ A7 & FHAC A § A
AR A WIS AT & wrw & fy
AR K ST R AT AT AV &
W EN VR E, A AR TN T R E A
A qdi 7w wWT 7 A wg w5
wha w7 TRfee 93 e ¢ frozn
95 THAVW F ATE BIT F7 06 wYAC
GTAE & T H wAr vF

F qwar s1ear § 5 thame w5
T OF F1E % AT geaq) frny aar
AT AT WIHATA ZE G307 T a5y FHATH
g1 war ? Fia oo i g W aar
g9 & uE T P OEWTG AT ww wd
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T ERIT A A A Am qgEra
ﬁ%rmmﬁwaﬁﬁimm
TEA 7 R o O A afi ) e
T A AT WS TH A€ A7 A
A AN A veE E, v A v
77 gV &7 | B zam 2 fa oew & Ay
WIS i faw arer a1 wg ar vave 3
B8R 7z WI2E F far oft arq & e foy
318 9d <am fager &, A7 i A
TN WY 92 wred & o o gy i te
g1 & <! BIT T WiT 3w o
STH |

W oA wew § fead sared
AT gt 8, teed dararT @ 2
fseefy gwTdiennad: ad) & foaar s
RSgd 1 Fw fear §oap g 1
TN AT F GAr T ¢ fomi
B% WZA H TAWT T 28 § W7 Amy 6
0E FIE A AT 1 0E £, v |m fwa
N T AL E AT 7 et 9w gaarT
& fraw % orw o avad & oy o
S T WG i § Ay @y ol
grti fsa¥ va an a5v gmr | 9 vy 1
e | | AT GT oF AR AT 7HET
BINET G TIA N F TR s T A
g W FWAT AT &AM § mr o
TP E AN WIS B & arny
52 tFasT 921 B@maEr & oF T
A9 H S staartye ImM & A ar
T q, W WS A% 3q 8§ AT A wiye
aifeami Serdad am & w22 A
g far it prqvgemin smEd, s fema
GT IEIN AT 4| KT T gl &
A "5 a0 §, ws gieur oF @1
@ A et faw ave & 98 AT &
FIE T AN ATG § H(T q3 55
TR FTG G| www e fa s q
AT OIS &1 IF AT F WG 7 a5
3 wsean gt ow & oF i |nTr
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aé?%_rmqﬁwmg’fﬁeﬁaﬂ R
ar sy | g Agt 7 faad # AT
F2i Fis BORT | 374 & AT § AR /I
waer & 1 g fa e skt & FIfT )
7T ST FIHT | 2R AT § 7y
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angd ¥ W 39 QHFAT =T Az AT
o & @ feAr Tt oew T A
i st #r &, e o@d
1 qeard| wen o o qrfe g, 39 F1
ft sAar & 98 {FAr a1, 3K F1 Al
ST A mAraT 91 HiT FAA a2
zq T ® mfwe 411 T eI
strst e, A w0 Tifzn | HIT
3% 1 wHEWA F1 ST (5 W 2
rs 3 71 3w Sl &1 fEE § AT
a2 dIF 3% F1 faa I E) W far
R A e f e 35 B3 97
St THTRRET HiT R T AR § ;T
¥4 77 3k Fr§ wofa 0 E | 39 @
ATt § F1E 07T A 7 |

# wz 71 ga@ 7w fF AT MY
i twar s 731 3 UAENA qEAd
a7 | FAAT TATS A4 (HAT M TRF
fr 7w miAarde w1 a2 #iEFOT T4
721 fa =2 niEWA qEAdl 7| %2 dIF
wa @A 7 A AT TH0 2, TF H B
WAl AR ATHRI 7éi fr zA 71 A fa%
siega® & afew gw &1 770 4fEINTE
W7 2m T I[ H AT 2F I FFAAIR
fsar 2 WITgn A ga gw w1 wAArF A
seura far 2, saT & wAs F frg
zeaura frar g1

§ a5a ¥ arq 77 cwar g
FT U 417 HE( AT T W a{} F
garfawn #¢ 1@ § A aard A
THETF T30 W< 92 Tga fF g 4 A
Gt faar a1 a8 oF 31 waar faa
qr | A "% @ A1 F KA FACAT
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Frrr fa 233 fo 3350 07 amq AT
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aFar 8, Iaq az avar §, afFa I
g3 FT [T Y I T WO AV IAD AT
faTezar aga gwATS g1 AT 3 zar
qet gz eran w7 &1 ady a4t f§ =
gfafafa T 77 7 3@ T qrA0 A7
fr g gediw 1) Az WeLAd &
Fim 9T ATEE WL Fgadl A wOF
a7 gFiaar ag arax art 7| AT
az g NF A@F qAT T T
Tt fr gaR A sEdarsr & AT
fqarT geFTa & M7 1 T agtar
&g qie o0 § 7z wEar agm fw gar
faemiaat & |ig zAe arfaazedi ®
grq J wA® (FACT4r 7z fAzm@a
T qr ) 3AwT qgx @ ger fzar A
qr | S ITE AFAE 47 IAD ITAF T
F¢ fear qar 41 W OF 34 a1
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gfqafadis i7 AW 8, 43 99 &%
21 T W q AT ATEL T gza d
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% % § | 321 G F12Wa @A R qre
€= 9z wAr § A A AT zad
azg wm Fig fzar garn w7 29
37 F TArAq & 34 % 42 AAG A
FATZ 1 Arg At zar? ag@ 39 & q
ga W W Ay Al T 7aq %
1€ aum 14t 7 F arfat /4 qaT
wran o & w4 g wea 4y aof 78
g1 F% 7z adY
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[ =7 axg waw & |

RARECE: COci IRAIE RICE (I
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gANa 4 gATd HUFTT F; gAY AFar
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¢ T4 qew § e 4527 wrd 8, qew
FI Garar a9r &, qew & wel 37 frem
F1 AvFEHT 28 &1 gurdt I 3w w9
E0E gRIT ATeE AYE AT WY 4
2, B wagel 7 ary fadw dar @,
FWTE T%1 GaTaTs 4 “&Y 3 ) gart ug
FAETE FT T HIPT AA VT 7
ST I AT FF W ww E F AT A
frest 2@ & 1 a3 3% gHAwuTEr SITR
#1 3T § Bt 20 awdY g w2
HAT & | T 20 TG TR AT A §
fa 29 wrs g4 2@a ¥, oo avasr o
TR AT F WL 2W AL AT A
afgd ay =& s ¥2 F ) AT w4z Za
7z ad %3 f% 2a g0 A1 &1 wE 74
TEH | WA 72 T QT ET ST AT 2N
AZ-A-47 TARNT ATA, TAAMA T
FIE THFAT F AT T T 4T T
F1 agIA F ga_FIE TLAT A4T 337
gn ar fud oz =wrzf Ffram o1 §9
T CF F wad 34 FAT F QW FV A,
wsEl AT ¥ HGA AN T AMIA F
AWM EA FL A | THH ATT O FD
ZlaT # gEware 0 o7 ¥a STAT T2 Y
famrd #Y "ToET AwT g1 oSO i
FHIT Hrg TAAT § W7 w0 FX fra
AT Arg § AT FOF A1 F 7ARa §
AY [ wAAT FY gHAA AT F AL
siqar & fau gt & waar & wfer &
Zii g, 3 FE qEAr AF Far

& TA yewIT & 419 oF qiavr fee
za fas gl g war g
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Y ATALAT QI WG (37 H37)
/% AW 7 TR ¢ difsm M ey
qqt F1 9 #= w7 ZAf50 72 7#AF
sgFgt &) 77 § | gAfaT AT fafaeze
TAY TT FAMT T |

At gegrarare arelt (a7 g3m)
Imaqreaey o, & 37 azed’ § g s
aodt ww § fr afz qa anT 97 gy
FX AT AATHTN A F a8 T 1A A
am # atg agz W wif@r @ 39
agé gt | & A gulig wras AT
sramdMagaa g e araafz garx
gr a1 5@ A7 1 fAvia qarardr 2
F o R amar ) afwa e fr §
&t #¢ gwar i fwa fadt £ a7 &
g frorg feay oy fs g7rg #1 wafa
oF @ & fau agrdi 70 ) g oF A
) mafa w1 3z & oo A7 qrs Firgrae
et fafer oY oft aitarey 3 afgaar 41 4
W ndi @t 43 gn W ogo oA¢
fagt a grazrd @ 41 5 zaq o fasre
YT qafy & w1 a1 ww g § ST
fAel A%z €7 SITIT AT W | AR
forg 2m 3137 2 f5 U7 Q7 ad & fang
mx 721 7 wrd | afsa § gy fqat
# gZ@ 9 grq TITT g 99T Arzar
g f ot =ww arex fawers 71 A7 fanr
g, o1 ofa & ;YT T Avar A7 &7 & F4T
q® aF Ixk fag 97icy 3 7 a7 7
uF @ @37 faar argar at arz fasrg
& =gt &1 W QO FL AqG 7 AT OF
ad wi% azr fzar srawar 1 9wf3 w51
wfaw drar 4% TG 7T ¢ Fq F72Ar
qz & 7% faq ot qisr 3¢ T 9af03
4T & fom afa & Twam e & Wi
gRrd Hewrdh wefyAdr a@ &Y 3
areafawar ‘7z & v fagd g ad 7 ar
gAY ¥ W A= Awri F g7 @
Y §, ¥3 azi (i f57 2 fr
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farsi W g8 @A MEA § 1 3Aq
F@ WAt 3 AFAAF A A€ T
FfTaZnFI 5% W T Al A(H FAT
arfge 373 93 qd1 A% AR
A & werd Wi 75 § 1 gas o q40-
el o fagan Fear & ar s Fazan
qoft 1 are # Afery 9T E far §3
srraRTfor T I51F & 92 ATEA § 0
garw zm i afy & EER I A
& a1 gl it famn AEAEi A war-
gAgAar v1 o 4t 33 77 {73 TEr
a1 famam g 2 fafean ®1 7 a0
aozar x4t arfze  zawr fRaar
agmn s A%, faadl afa 2w a%
gaw Frft #% &1 4 A% g1 andl |
q7eg W4y Fgr ag & R s ad g1 are
Fgwt W ga ¥ wrawAt & Ay
rafea Y, §AF aF TS A T g
2\ gz arg & @rq § ¢F a1 A3
FT ATl g f5 77 ATEC & A
&1 #1390 & Aad |1 OF 430 qq
gt o 7E § 1 qAA 7z wrg @
fr gad ot famta &1 Sar 320 zar §
farta & weq faaifen frd & @07
447 F0Ta Feiraa frias wfca g9
T qmE, @ aqr #1 wAta gF a9
faafan &1 7 #re oF ara daifas
w7 E, T 7 A4 1 w0 & 79 M
i 1 eqfiy w07 F warg 9 AT
aq¥ wET Wiey A3 (o AT XA W
3fez i Y 73 A@ WSy A FNC 7T
afat &t gfe & i as@t Adi F
wirt fasm o 2fee & Faw IFA A
7z & A1 e waar 42 & fF 43 T W
faa FAFA 1 AIA 204t * AAT
arfdd | Zad fea 96T w0 w1 A
adt #tex 34 afzn, wid alaan 2 dl
A0 34 3y 445 (A 1 F0 ;9
q23 F0F Z(T1 9220 WA AL FAT
T fs g A BT AT
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a1z, T A1 §F KITH TFTOF FAF q9
it g3 PrErm a8, IEAT A A K
afa ard 2, wyma A gl fararr
grqra &, #fF7 0F @ A (o8 9T Ew
strorasrr feafa @ fagy oF at ¥
qarg gt gwr miz faas f@ar godr
wfq fwadt agar wfza @, a7 747 7
qfr, a3 & gare wurafaE A7, a2
qf(Ar | ¥F AT T ATHL ATAD
it w7 Q& 777 ¥ gl FAT AT T
2@} T A ANAT 7T AT ACAFAR
frafa s &1 A T KT fasar Srfea,
farra € A1 af7 G Tifzh 7 Aft 7
qtdr . A 15 AT Taa
gzt i 2gd0 &) w0 FHO WAL WX ¥
qrpidl w@Aianl A FAITAT
ar fza W AW ARa 9T FATAA H
qi s ai, zratfs Iad & AT TA7
it & 1A FFT 85 T 4T F7 T397
mat # wzdr 8 fRasr arEEr ggar S
qeprd wRAdr, gfar 3l &, azdra-
2,3 &, gz feat & 7T 3AT Tt &,
37 qF KraAerE e EfE T gar
3, FTFIT T T@ A F A A v
sifait | mwe 85 SfawT sraar v form
qrErd 7 ¥ T AT 3T AR
Fa qemrEsE fzafs & #7 garr
adt agr &1 & FEAC q@AT £ froaw
faean &1 TATTEA g1 S0 | fora wew
£ yrzEn 7@ & =n 287 71 Fraton
g 741 FT TEA | OF wI% T AT,
% gagT( § AT AT T TR AFA F 7T
R zaFt 727 & fedt wwre w1 w1¢
gl 78 81 a2 =3% a9 FwEAr
gary xw & awa g afarT T 1
fsradr Sapra &t af F @7 AT T
§ Y TIT T N ag, S @
3EUEA A, N HG W, WAz w7 a0
otz P <0 7 F1 ITEAAZ A2 A HT

A IENEA MR AFT SAFIA@M YN
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[ asmadtz mEdT)

# w7 afoars fRaves & gy

Tz & A g 1 w7z W ofarr faea
2 T3 TR 9TIT F¢ quear @ fam &Y
77 FWT o aq@ar w0 afgh ) § 7
aumar g f5 qaat o gt agw
RIEIE oA T AW AT F0 4% T ¥,
Htea um w7 @z o 2 v oofET
fodiaa 251 wwEAr ¥ AyF) ¥ WA AT T
BE-DE AT HFU AARCATT q v
ZAT £ SHI1 2@ T A FIRTE AHA
7z 997 A7 T % wuw qT0T FIA7
af=s & a1 741 g4 fak segi arar
ST #T gRA Greed frar § 3w e
UF UES 9T AN Z g7 qAT F0A
(A | W70 TZAT TR gAY 72 W 3§
foe w17 oft Trvr FAvT W OATA AFA
¥ g1 aFa ¢ | § =20 g8 o Fr AfF
g fr 507 FIFIT Iw WA F A@
rEaE F 709 WL 5 AT 7 TE
Fo @t w5 Femm grgan o w9
At T3 WA F IR qay F AVAS B
f# 28% (&7 27 99717 & qraT 353917
fear 0 8 % grstwa 5 Tigr § 97
wE MU H AT | HFEA # oaw

T # w57 g fF 35% far w1 gawr
ant S I St FEATF | ST
¥ fa7 & wzar Mgar § fr oo frdfy
ofd & 1 Ay & a7 fig a9 A
ITH TR AT FT MY 77 FZHT FIHT
1 79T AILFTL AAT AT (F 517 &7
afa® 4T a9 gi a1 72 F7T Jafar
forar st awan g a1 A wed qwr ooy
awdl 81 wwz W safey o7 Fedy

agdt & afears fagres #7ar ¢ a
3a¥ fak ot bfadr cqfar A Tagr

WHAT & T Fep A AT wifew
FHE s A 9T §3 g &

zafal & faiq ®9 & g7 a7 #7 T9i
FTAT A ¢ 5 TAT qRAREY § )

f
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T2t feepmt & oft afifar gy < &
1T TawT #1 faey set Aifqe T
za fagm w1t Aro AT T ey 3fe
F 3aer s Fifwy | 72 5w ¢ Fr
T1T mro g2 o ag7 fear & 1 &fea
galT 7z P F 517 37 19 B FAT A
greed frmr @ 3 a37 791 7T 47
ot 7z 3§ A AT g AT INF F
qARA 310 | F4 T qrd 7 A Pt
OF-37 F1 HOITT FTRA T AAT AT
A F A7 qATFVC BA7 T T AT
T st gAvAE ¢\ F uF faFzy 72
wzar Tz g 7 39 &1 wfqag & 4
A 74 & a7 i & aferer i 72
ara w7 a3 fx ofaee fagiwa
I fravrs g IAF1 anAm F
Ror i AMATT ATAIT AT H FAC A7
qea aaar wfgar qr Fa0 Fraggve
qga At avarwar W savrE feorm
7z 71 vF 9% 3@ afafwar g2
ZA%r ®2Ar 7 ag g 0 w07 am &
15 37 @7 & faa dm7 Fr—aF 72
afa® FigAT Fr VAT FT A7 47 F
ZIT0TAFT AT FTL AT AZ IA AT F
tax darv & B8 waz diwr ¥
3P M ogedgy FT AT WY AT W
A gedT F8 A2 37 [A
F AT F tAm dwT &, At
B & tAg AnT g 1 & wam g fw
qfear faar & wfaadai ar arsaa
&1 any 7& tear s wifao  Ffea
qL TF ET IV A fFA q0m
At et qfrrm 7z Far--3as
afsfErrgem 1 & 72 sz g fegpavad
g7 T &1 fa#r8 &1 adr wfa 9T &
strar g ar afzare frqras oF aga €
graeas FrA%N g Hhew qfare
frdtsr FrdAn F1 wig {2 F& A9

afi foar war wifew ga@r gId@
afg #1 frafaa # % warw srarwfza
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Gazarg o w g afkwer & €8 | ggagmaoeramadiy o o§ag

A FT A1 TI97 G |

O 417 AT4-714 & 42 FZAT AIZAT
z v wziaw zardy Pasra w1 afg &
g7 & w7 P 77z & 2o fawma &
FATT T T F IAT A9 T ZATL
faar 0 AW AT AT F AT AITFTA
W 4995 9T qEr IAT FF 30
T HAT AT IR FIF FT AT IF
f2ar 1\ w77 3 AT WY A7 AT F
f5% T 7% a1 497 @ra 57 (5% F97
arqA g wrf Arele A5 g
dfwa Tar g7 & €©1 ¥ 3a61 TF9=M0T
TOh T TEIN §B FEr AT AR AT
ATHA GAT | g1 war O o FqrAa
A fgegrara &1 gfamraaaarT
EH IUHF qrI7 AT ATV gur ¥ K
ar Tz g O |z fgegean 5t 2o
aamr s FifgT) faa 39 afa & arq
gz ¥ fagrq srdgms s § Sar
aa afq & qrg FAL TSAF § AT qAR
Trfz )

SHRI BHUPESH GUPTA: I did not
say that. I said do not think India

jz Harvana,

sl SR WER A F2AT 47
& f fawre &7 Sar qa afq gz
% 9 g 42 & a= afy Fagre, ot
saT aiw A Amw iy fred gy
Sidt W A«qr Jrfgr 0 & wwaar
g f5 o fagra w1 afy ws@ gn &
aq W@l g a1 3% fag S & 9w
90T H 0T A7 AFT &, T 4T AR
arfgd

zadr fafe g 9 & #2512
§ T A& 0 A9T A6 FATTT FATIA
s 37 ¥ frq agr famr & ) eaasag
t, #ag faas A4 & 0f79m=< 733
& Arami & fagsr g @3

FAT AT AATF Ay AEY ) AL
Arw mqr, Sy Far AT wEgAla,
I7 AL FT ArFT A0 & 1 ANF
Tar w7 Fedt Prgas & wifvs &t
¢ @ 37 9T ST ANT Fr wgwfa G
TIT AT Tregafr wA IW TR
wtgfx # 2T a0y § 77 77 foaws
FITT F1 04T 97 FTOW L) AT
Fzar 77 & % noe aip aar & faq
718 Faota FRar srar @ WL TIT WAT
T Trezafy w1 gz fray wnar g &
a1 7317 F1ar 2 e 33 AT T B
A @A g | WA @rw AT A
nifg 6 M & fag sz g 1 M
wrax & f& wrgafa w7 se-wregfa
T FAFA 5 97 & fAq FAT &
odr fegfa & #97 OF A% FAT AT
zrepafadl &1 FArT F00 7 0T A4
¥ a1z AT gaa egafy LA WAaw
ZWT &1 g1 Al WAT HALTA FT )
# TAE1 FAT F1 QAT TAFT § T
qZ etz & Frare Bt srar Tfeg
zqr 3fez @ & wox gaT & fAQ a2
FAT AEA E {5 w7 WiAa@ qA0 7
s e A a1 417 §F gl A
24t ¥ fw Frdr xore 71 #id fraafs
|3 |\ I A AT F BIAET
5 AT T L@ TIT ST GAT T BIGETTA
6 a7 wr ¥ar | ¥ agam g f5 va%
918 T3 F1LT R W | T FIW
# ¥ qA9 T FIT07 WAL AT W
Zrar B @1 74T AT ST /AT BT AT
FTA A0 ITFT JOFH F 7 TAFT
2 37 93 WA ®¢ AT F AL
qfy 37 W & & wWifs aF a9 a7
# ATAT 6 WA 1541 & WL ST 790
74 & AIAT F3 4 AGA A5 E
ag W1 §§ Wia ¥ WAL, TR QT

| g atzana (st 7 ag fris fsa
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fom aw1T & 1% AT T FAFIR 5
o FT § TN T@d §U AW _AT AT
FAFIT 6 A% FT g Wfew aifw
et &yt wrow | war & wwEdi A
ot fu¥y forady ovw aar & F=EAt oY
frafi 2 | S m ez fes AfF
TR FAT Fi FTATIA 6 a9 FT ¢ FWIAY
A FAT T FraFw G 6 79 W A
ST gr 8, & awwar g frogw gt #
fagofr @ 1 row @ At wfy aw
Wagm AT A TE L | T
af ¥ 5z g A9 F1 ¢ AdrAr wrer
ST A ATAT WE & AH g1 AT
g | wifan wisr qar @1 FE A
6 a9 FT Ty AT § WL AF q4T T
539 T@ram g |

gl gk T arw § g FEA
AT g (% @ W I} AW 4T A
feviar & a1 et 99T % forg Forw
FA | A FAT WL U TAT A
wreafa-sraenfa @1 w1, T W
wfenfas 7 faora foar s, o A1
forr forar wmo ) gafaw & =gar
f ste g8 g #1 favig 7% wm7
Wi ¥ S9N Wy qdT W Fgar wEd
ff 3 & A g2 g3 & Far 9o
Fuaafa fandy ff 43 §—1 A=
T ¥ AT A, W uw & o A,
a1 3HH HLATT A | qg ®AL-
97 diFgr # aga qE0 FAAT wAT
STt | gare dfawm # G g9

#t Jgaar wdi wh wifg za gte ¥

ﬂ“lfﬂ"il'l‘_(ﬁl

T OF arg Wt # frdg w &
FAT HEAM AT 2 fodw
I FT FEEE  w@T G g
wfeaer g arT <@t & a1 7Ff | AfFT
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WRofrafm ¥ wmw ¥ o
AT I R 1967 ¥ T gAY
Ror & e Wi fadrr woeet & qavr
g mq g7 91 Inwr ofome 77
el ar fy AW AT qaF =w A
W a3 ¢ —uF M AT F TO0T
77 =7 fgar s o7 oA T
far mrarsri & gav7 # =vx e g
WA 4T 1wy feafrag i e s
da7 & Jmg W7 Fagm @At &
JAT OF TS w§ M7 IOT; AT
o lo FT 1 720§, FF TLT T &Y
T 2, aedt afgamT w g w8,
9% a7 fefge a9 & w3 &
) & aw gl ¥ gara ar @ 8,
wfafed fodi & T9r7 @ @ & ot
ITE1 FT AT AW qT FAL AT
& 3wt wfwma g 3 fr oY At §
TET & 1R AT &, A ST I A
Amraa § 3 fifer 9 & adfra
az g fr ¥ =ufew g7 quw JaaEi X
Ned T § 1 " fagm war &
TAT F s 7@ §, W q5g F 7T
dwr ) AuawTr gt dwE W
STF FT ST WG Wav &, 79 fawra
Fit wfa s 2 WA gRiL AT FHARA
& od oft syaaT Gar gHAT § 1 AT
297 # 43 are faota 57§ 1 & T A
FIHT AT TG FE FIH OFOT
gt g Zfe & o @A gy

Fur ag w3 g I 77 faaa® oy
WIAT § FgR AAa WAL § 1 @
AT FWAG BT AR | IFFT
¥ gz & ¥ A aar, e g
Ay TgAfE-gyergafa & 9%, Wt
i fawr ¥ dwr g &, Fagrer o3
ar a, @141 % fag afenfas avgr
ST | }AT 7E fp T@ AT AT fropw
a7 Tog faam woEqi #1 qAT 3,
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ed by plunging the nation into a general
election. The answer to this question from any
sensible student of Indian politics and
understanding would be in the negative only.
Sir. the hon. Prime Minister speaking the
other day on the Constitution (Forty-fourth
Amendmemnt) Bill said this about the
emergency and | am quoting:

faerer el & weFa i d fore faar
strw arfe A S AT A A A A2
gArFTrE T A3 SAr § Wil g AN
qArEl A1 AT 9T ENT WA B T
2T BT TR

it R & AR FT AT
gar T a1 IWH WA A GiEce ey
oY Ty g, G T & o o A
a7 73 §, fadi arvaromAl & ST
o T3 ¥ & aw gwEr A 39
qq7 % oF &1 STEAT g, Wi AT
#rm | gW & AT, wF aAg Are-
fi7 wre S1 T T IHH v § faw FY
Fw R | HiER 47 PO A fw T
anar TAOET T AT A TG |
Ty qw A wfa w1 g | gEaar
g ww o fafe ddr st wanrd @@
] A dWEr F qrg 7T T

"Emergency itself had not brought gains
but it had awakened the people to their
responsibilities and that awakening had
brought gains."

Sir, a greater effort is necessary not only from
one political party of this country but from
all progressive parties of this land to jointly
put in their strength to attain the objectives of
the great socioeconomic revolution that has
been set in motion not only by the 20-point
programme of the Prime Minister but also.
I will add, the 5-point programme of the rising
youtth leader, Shri Sanjay  Gandhi. The need
for elections not being liable to be judged from
a party stand point of view but from the larger
perspective of the national interest, we see that
the two emergencies—external and

=rfgu )

SHRI H. S. NABASIAH (Karna-taka): Mr.
Vice-Chairman, Sir, | support this Bill and
my task of supporting it has been
considerably lightened by the able advocacy
put in by my Party President. Shri D. K.
Borooah, who spoke in support of this Bill. |
shall, ttherefore, be very short in my
submissions.

Sir, the crucial question that has to be taken
into consideration in either supporting or
opposing this Bill is not the interests of
any  political party in [this country but the
in-< terest of the nation at large. The
question to be considered is whether at tihis
stage in the history of development of the
nation and in  the particular situation in
which the country is placed, when we are
just on the brink of having achieved
some thing very  substantial out  of the
emergency that was  declared and are in
the process of consolidating the gains that have
emerged out of it and striving to reap
further benefits out of it, the existing situation
should be allowed to be disturb-

internal—declared, still need to be continued in
force. The danger to the country from
external hostilities and also the menace to  the
country from internal subversive forces, ap-
pearsto be not totally eliminated. The Prime
Minister warned the other day and. | quote:

"One found that as soon as people are
being released and other measures are
relaxed, the old tendency to laxity was
creeping back."

In all her public utterances, she has not failed
to emphasise the need for the people to keep
up constant vigilance against external and
internal dangers. Fascist forces are still strong
and will raise their heads ii an opportunity is
given.

Sir, regarding elections, it has beer
pointed out by our beloved Prime Minister,
and | quote her again:
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"There were times when we must
all rise above controversy and
anything that could create chaotic
conditions."

The learned friends in the opposition. Sir,
have a proven record of raising trivial
controversies and obscuring the main
issues and often even arousing communal
feelings. Today, these have to be
avoided at all costs.  Far more important
decisions have to be taken in a number of
fields so that we could maintain the
precious foothold we had acquired on the
steep path of our onward journey. With
many pressures and challenges with
which India was confronted, we could
not afford any siding back. At this
moment, consolidation of economic gains
was essential and our progress did depend
on our ability to become more selfreliant.
No nation could play with its stability.
These are the very valuable
observations, the learned Prime Minister
made the other day on the floor of this
very House when she spoke in defence
of the Forty-fourth Amendment to
the Constitution.

If in such circumstances, elections are
postponed just for a year or two, would
it mean that elections are given a go by
permanently and the democracy of our
country is scuttled? On the contrary, Sir,
the people of India who have gained a
degree of maturity during the past five
General Elections and several by-
elections, will surely appreciate the
national needs and not react adversely to
any postponement.

Sir, the political sagacity of the Indian
voter, illiterate and impecunious though
he may be, has always demonstrated that
he has acted correctly and wisely in all
our General Elections.

Elections, nO doubt, constitute one of
the basic features of the functioning of
any democracy. The hon. Prime Minister
pointed out once again that:
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"Elections were important and we have
had them regularly until the Emergency.

The hon. Minister of Law has also
pointed out on the floor of the other House

"We may have elections  sooner than
expected."”

Parliament also can be dissolved earlier if
the conditions turn out to be better or give
an indication that the successful
implementation  of the twenty point
programme would not be disturbed. As
he has rightly said, Sir. postponing of the
elections does not mean that until the ruling
party has achieved all that it wants to achi-
eve in the economic field, there  will be
no elections in  this land. This
country, it can be categorically asserted,
will not deviate from democracy. Sir,
postponement of elections is not something
alien to the democracies of the world.
Britain  postponed it during emergencies
like war and so on. As  the learned
President of the Congress pointed out this
morning, Holland did it though there was
no war.  Besides, just now, Sir, we have
turned a golden chapter in the  history of
Parliamentary democracy by reasserting
and re-affirming the supremacy of
Parliament and the supremacy of the
Directive Principles over the
Fundamental Rights. Several follow-up
measures have to be taken to implement
the socioeconomic objectives
adumberated in our amended
Constitution. Some time may also be
needed for taking such consequential
measures as may be necessary. Sir, the
only fear. | notice, of the Opposition, from
their speeches is that, if time is  allowed
for the achievement of the aforesaid
objectives and the betterment of the
economic conditions of the masses of this
country and  for the successful
implementation of the economic pro-
gramme, which has now become a
programme of the nation and which is also
the sole aim with which  the Constitution
(Forty-fourth  Amend-
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merit) Bill was passed, what little chance the
Opposition may still have at the polls will be
completely obliterated. If that is their stand,
Sir, God save them.

SHRI PATTIAM RAJAN (Kerala): Mr. Vice-
Chairman, Sir, | rise to strongly oppose this
Bill because this is a total violation of the
principle of democracy. Nobody with the
minimum democratic horms can support the
proposal for the extension of the life of the
Lok Sabha for two years more, when the
House was elected only for five years. When
| take part in the discussion, | remember the
fate of the Panchayat elections in Kerala,
which are due for more than a decade. More
than ten times, they, have been postponed. |
fear what has happened to the Kerala
Panchayat election is going to happen to the
Lok Sabha elections also.

Sir, when the Constitution (Amend, ment)
Bill was being discussed in the other House,
some Members demanded a term of six years
for the Lok Sabha. Before that, some
Members, including some leading
Congressmen, as well as Ministers, demanded
that the present Parliament should be con-
verted into a Constituent Assembly. Their
intention was very clear to evade elections.
While their demands were not conceded, the
very purpose of their demands has been
served by this Bill. Sir, | would like to ask the
Minister whether he can say, when, and in
what circumstances, the elections will be held
again. | am sure he cannot say. Nor the Prime
Minister can say because it depends upon the
decision of somebody else. You would have
understood it from the press statement made
by such a person from Bombay against the
holding of the elections or the postponement
of the elections. After his statement the next
day, the very next day, the Law Minister came
to the other House and made the an-
nouncement about the extension of the life of
the Lok Sabha. That is going on in our
country. That is why | am sure that the
Minister or the Prime
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Minister or any other person cannot say under
what circumstances the elections will be held.

From the Statement of Objects and
Reasons, it is very clear that you are not
prepared to revoke the emergency for a long
long time and that you are trying to stabilise
the emergency. You have tied the hands and
legs of common masses and let loose the
vested interest to plunder the workers and
peasants. People in all walks of life, excepting
some vested interest, are dissatisned. They are
hating the ruling Party and the Government.
Those who had lent their support to you in the
last election are now against you, are now
hating you. It is a fact, Sir, during this
emergency period thousands of small and big
companies have been closed. No action has
been taken against any of such employers. At
the same time, whenever the workers have
gone into agitation for their working
conditions, the next morning you have used
the DIR and the MISA against them. MISA
and DIR are being used against workers all
over the country. Two weeks back, from my
own State ten persons have been arrested
under MISA. They are not active in politics.
Some of them are lawyers and some of them
are teachers. Some of them are not the
members of any political party. Yet they have
been arrested by the Government, because
they sympathised with the problems of
workers and defended their cases. About the
repercussions of the unrest among workers,
our Labour Minister himself has stated in a
Conference that there have been more lock-
outs and more attacks °n the working class.
The peasants are not getting adequate price for
their produce and the consumers are paying
more. The economic crisis is deepening day
by day because of the uncivilized policy of the
Government and as a part of the crisis of
world capitalist countries.

Sir, | feel that this Bill is a death bell of
our democracy, parliamentary
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system and the free and fair elections
will be a mere dream to the people of
India. If you have any faith in
parliamentary democracy, | request the
Minister to withdraw the Bill and go and
face the masses and seek their verdict
through a free and fair election after
lifting the emergency and releasing all
political prisoners.

Lastly, | am very glad to hear that my
CPI friends are with us in opposing this
Bill, but I humbly request Mr. Bhupesh
Guptta to advise his colleague, Shri
Achutha Menon, the Chief Minister of
Kerala, to hold Panchayat and Municipal
elections which are due for more than a
decade.

With these words, | oppose the Bill.
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SHRI G. LAKSHMANAN : ME.
Vice-Chairman, | stand to oppose
this Bill purely on democratic lines.
Sir, people in this country have
begun to feel that Parliamentary
system itself has become a
tyranny. If | go to Madras, the taxi
driver asks em: When will be the
election? | tell him: Elections are
going to be postponed till 1978.
Then, immediately he says: Thig is
the tyranny of Parliamentary
Democracy. | am only reflecting the
views of the common people in
this
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country. Why is it so? (Interrup-

tions). Sir, you must give me

protection. They are in large

numbers. 1 am the sole person

here.

THE VICE-CHAIRMAN (SHRI'
LOKANATH MISRA): You will not.
be prevented from speaking.

SHRI G. LAKSHMANAN: Thank
you, Sir.  Why are the ordinary peo-
ple in this country calling Parliamen-
tary Democracy a tyranny?  They
do--so for the reasons that in
democracy thoughts of the people
are being defeated by  numbers.
What is the-thought of the
people today? The thought of the
people is that election-should be
held at least once in five years.
And what is happening today? We
are extending the life of Parliament
by one more year, that is, to-six
years. And you have given it
Constitutional sanction; and today
we are extending it by one more
year. Therefore, ordinary people
in this country feel that
Parliamentary Democracy has
become a tyranny. As | said,
thoughts are being defeated by
numbers.

Sir, 1 will give you one instance. In
Tamil Nadu when the great Kam-raj
was the Chief Minister, the Tamil
Nadu people wanted the then
Madras State to he named as Tamil
Nadu. Shri Sankaralinga Nadar, a
great patriot, sacrifi"ed his own life
by undertaking an indefinite fast. He
wanted the name of Madrag State to
be changed into Tamil Nadu. But
Shri Kamraj did not agree- He might
have had his own reasons for that.
Any way, h. did not agree. A
resolution was moved in the
Assembly by the opposition. Mr.
Kamaraj defeated the resolution -
with riumbers because he had a
huge majority and that resolution
was, therefore, defeated. But what
happened in the year 1967? The
people defeated Mr. Kamaraj. It is
not that h'e has not served the peo-
ple. It is because of the fact that he
did not respect the thought of the
people and with sheer numbers he-
defeated their thought. That is what
is happening now in this country,
Sir, We may be ina minority. But
we
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would say that definitely the Congress Party
may come back if the elections are held and
that is what is "being told by the Congress
Party leaders. But why are you not ordering
elections? Last time, Sir, when the
postponement was asked for, it was not then
said that it would be postponed for one more
year.

SHRI H. R. GOKHALE: How could it be
said then?

SHRI G. LAKSHMANAN; Even today, this
year, Sir, they are asking for postponement
and a general talk is there, as my leader in the
other House said the other day, that we
should call ourselves as M.Ps., that is,
"Members Permanent”. You see, this is a
mockery of democracy. We should set
good examples and we should establish
good traditions.  Why, Sir, for the past 25
years, this postponement was not  asked
for either by Shri Jawaharlal Nehru or by
Shri Lai Bahadur Shastri or by Shri
Gulzarilal Nanda.  But the postponement is
being asked for only now.  Those people
say that there are some forces and they are
working against the interests of the
country. If there are bad force's, definitely
action  should be taken against them. Our
learned President of the Congress, the
honourable Mr. Borooah, was mentioning
the achievements of the emergency. Now,
Sir, what are the achievements Of the
emergency? You know that. The trains
are running on time. This is the
achievement of the  emergency. The office
staff are going to their offices in time.
Thia is also an achievement of the
emergency. | would like to ask the ruling
party and the Government one  question.
If  the trains were not running on time ear-
lier, why was no action taken against those
people who had committed that mistake?
Why were those people who were going late
to their offices not given strictures and
warning and punished according to the rules?
What is the achievement? What is the
achievement of the emergency, you know?
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Sir, today, ten thousand of my colleagues, my
political ~ party friends, are in prison. That
is the achievement of the emergency.  And,
Sir, twenty-five thousand of the Government
employees, at the age of 50, both State and
Central Government employees, have been
retired or have been asked to retire and they are
called "dead wood" and they are asked to go
away and they are on the street now with their
ten children or five children or six children.
Last year, the  Confidential  Report of an
‘employee was written in such a manner as to
say that his conduct and character were good-
and that hia performance was very good and
that he had performed his duty very well.
But, within two months, Sir, as soon as the
emergency was declared, immediately he was
found to be a dead wood and his work was poor
and this way they have retired all these
employees whom they did not like and all these
people have petitioned to' the Central and the
State  Governments, | mean the Central and
State Government employees. But no
action has been taken and that is the
achievement of the emergency.  As far as my
party is concerned, it is the most demo-
cratic political party. If an individual is
appointed or if a judicial commission is
appointed and if he or that commission goes
into the question and into the nature of the
working  and functioning of all the political
parties in this country, | can say with pride that
he or that commission will find my party to be
the most democratic political party in this
country.  And, Sir, that party is being treated
by the Government and the ruling party with
the policy Of apartheid of the South African
Government and that attitude is being shown
to the people of Tamil Nadu by the ruling
party and the Government.

Sir, you will be surprised to know how the
Government machinery is being used against
my party, that is, the radio, television, etc. | will
cite one instance. Before the birth day
celebrations of the former Chief Minister of
Tamil
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Nadu, Dr. Kalaignar Karunanidhi—
there is a charge that his  "Mura-soli"
building which has been in
existence for so many years has
been built on corruption money; that is
the charge and that is before the
Commission  of Inquiry  now—that
building was shown on the televi-
sion. The entire machinery is being
used to make propaganda against
my leader and against my party.
That is not correct method, Sir.
My party's organ 'Murasoli' is  pre-
censored. No other paper is asked
to have pre-censorship. But my party's
paper is being pre-censored and
given at 4 o'clock in the morning only
and even advertisements have to
be shown to the Censor. But here
the Minister says that there is
no pre-censorship. Another paper
called 'Tamil Mani', that is also
another paper propagating the views
of my party is also pre-censored. It
has only four pages. Then it wil be
allowed to be printed. Sir, a
person who was the host of the ex-
Chief Minister of Tamil Nadu,
Shri Karunanidhi at  Seer-kazhi
in  the Tanjore district—he was not
a party worker or a party sympathizer—
was arrested the next day under the
MISA. On another occasion the ex-
Chief Minister  went to Tindivanam in
South Arcot. He addressed a
meeting. The person who presided
over the meeting was arrested the next
day. Sir, another person N. V. N.
Selvan son of an ex-Minister, who is
no more, was asked to get
permission fteom the Assistant
Commissioner  to hold a meeting
to celebrate Anna's birthday. He
was allowed to come the next day.
But he was arrested in the night under

the MISA. He has not yet been
released. | am narrating these
things because these may also

happen to you tomorrow as Opposition
party. Supposing we come into power or
some other party comes into power, it
may happen to you. Thatis why | am
narrating all these to you Sir,, to
celebrate the birthday of the ex-Chief
Minister, people came in very large
numbers. But they were not 9&1
RS—4
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allowed by the police. Buses coming
from the 'Mofussil' were not allowed by
the police. Students were not allowed.
Licences were cancelled. These are the
achievements of the emergency. That
is why | say, Sir, that the policy of
apartheid is being pursued by the
Central Government and the ruling
party, as far as my party and my leader
is concerned. Sir, these are their
achievement after the emergency. The
honourable Shri Brahmananda iReddi
says when he visits Tamil Nadu that the
law and order situation in Tamil Nadu is
very good. Whatever might be the
provocation,, we are the most cultured
people. The Indian people got a de-
mocratic system, before America was
discovered or Russia was discovered.
We have got a tradition of '5000 years
of civilization. Therefore, we are not
taking any retaliatory action.

I am placing these things for the
consideration of all Members.  You
forget political parties. Is it proper? | ask
you. That is why | am using these
words that a policy of apartheid is
being followed by the Central
Government so far as my party is
concerned. But it is not the because
of that, that | am opposing this

measure.  Elections should be
held. It is a stock-taking day. Our
respected! Prime Minister Indira

Gandhi has said that people are sup-
reme and that Parliament is the
creature of the people. What we say
when we contest the elections, we go
and ask the people. We tell them:
"There have been good achieve-
ments during our five years' rule.
You can review them. We have got a
policy for the next five years. We have
an election manifesto for the next
five years. If you approve of them,
give us another chance so that we may
continue to serve’you." That opportunity
is not being given to the people.
Supposing  Shrimati Indira Gandhi
was not the Prime Minister and some
other person was the Prime Minister,,
and he had decided to postpone the
election because of the
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constitutional provision, many of you would
not be here. Mr. Gokhale would not be the
Law Minister here. Supposing the British
rulers had decided that the time was not ripe
to give independence to this great country,
because this was a vast country, millions of
people were there, what would have
happened? Therefore, this decision of the
Government to postpone the elections is not
proper. This is bad history that is being
written in the Constitution of this country.
And,, therefore, this decision of the
Government to postpone the election is not
proper. | would appeal to the Prime Minister
and the ruling party to leave asi:'e our party
affiliations and not to set a bad tradition in
this country. We belong to Chana-kaya. Was
there any Chanakaya in the whole world?
Was there any Agasthya in the whole world?
Was there Thiruvalluvar who had written
1330 slokas in 'Rural’ about 5000 years back
which are applicable even today. We belong
to a very ancient civilisation. Therefore, |
would appeal to the Prime Minister and the
Government to forget party affiliations. You
may come back in ‘elections. You may come
at the all India level. You take the verdict of
the people. What have you done during
emergency? The entire working class is
against you. You have strengthened the
hands of the capitalists because bonus is not
given to the worker,, but the bonus and
profits are kept by the capitalists and the
landlords respectively in this country.
Therefore, it is better that the people are
approached. We wil] accept whatever be the
verdict. Party considerations should not be
there. You subordinate the thought to the
numbers. Many of you among the Congress
people come and whisper to us: What is this?
Will these people continue for ever?

AN HON. MEMBER; Please mention
names.

SHRI G. LAKSHMANAN: | do not
want any splitinyour party.
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If you don't issue a whip and ask them to
vote according to their con-i science, you
will see that the post-1 ponement of elections
is defeated by the Congress Party itself. They
say that they are democrats. They have come
to power for five years. They are asked to
continue for five years. Now, they are
continuing for 7 years.

Sir, as far as my party is concerned, we
oppose this Bill because we are creating bad
traditions in our democratic way of life.
Many Asian countries got independence with
us. But it is India that is independent even
today. Democracy is there even

today. All the other Asian countries which
got independence along with us have become
either this or that. It is because of our
traditions and our way of life. Democracy has
not been imposed on us. Democracy is a way
of life. We havt got 5000 vyears of
civilisation. Democracy lives in our hearts.
As far as my party is concerned,, whatever
misunderstanding is there, we are prepared to
cooperate with the ruling party and the
Government. There are still 500 of my party
colleagues in prison for the

last one year. Even then, the rank and file
workers of my party have

not retaliated. They are very calm and quiet.
It has been certified by the hon. Home
Minister, Shri Brah-mananda Reddi. We
extend all cooperation. But please remember
that the Congress Party does not fall a prey to
C.ILA. What are their activities? (Time bell
rings) C.I.A. wants that our nation should not
march forward. Today, our nation as a whole
is not marching forward. The Prime Minister
can do it. The nation as a whole must march
forward and we should not fall a Prey to 'the
C.L.A. Therefore, | would appeal to the Prime
Minister to have a Round Table Conference
of all th'e political parties. It can be done only
by the Prime Minister, Indira Gandhi. Indians
are pure and simple nationalists. At the time
of Chinese aggression and at the time of Ban-
gladesh crisis, we have stood as one
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man. We have never
country to other people.

exposed  our

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Please don't
raise pther points.

SHRI G. LAKSHMANAN: We have
stood as a nation. A conference of all such
national leaders belonging to different
ideologies and political parties must be
convened and a decision should be taken on
the code of conduct and functioning of all
political parties. Sir, normalcy must be
restored, emergency must be lifted and all
those Government employees who have
‘been dismissed must be reinstated—if they
are very bad,, | do not want them to be
reinstated—and bonus should be granted to
the employees. Normalcy should be restored
in the country and then only, as far as this
work is concerned, as far as my Party is
concerned, | extend full co-operation to the
efforts of our Prime Minister and the ruling
party. But | oppose the postponement of
elections. ¢

SHRI SRIMAN PRAFULLA GO-
SWAMI (Assam): Mr. Vice-Chair -man,
Sir, on a point of order.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): There is no point of
order.

SHRI SRIMAN PRAFULLA GO-
SWAMI: Sir,, the hon. Member has said that
in the AICC, the whip is given. | am a
member of the AICC since 1943. Never in
the AICC whip is given. | do not know about
the DMK. But on the AICC platform, never
whip is given. We are very independent to
speak, and then a majority decision is taken.

SHRI G. LAKSHMANAN: | never said
about the AICC. | said some people come
and whisper to me from the Congress.

SHRI SRIMAN PRAFULLA GO-
SWAMI: No Congressman whispers. It is
only the CBI. Therefore, Sir, it |
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should be recorded. And this is vulga-
risation.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Whatever you have
said is recorded. Now the Minister.

SHRI H. R. GOKHALE: Mr. Vice-
Chairman, Sir, | am indeed very happy that
the Bill has received very large support in
this House. Sir, it is not very long time ago
that we witnessed in this country a situation
which was unprecedented so far as this
country is concerned. At that time, for quite
some months before the declaration of
emergency, we heard the slogan of total
revolution coming from the topmost leaders
of the Opposition. That total revolution was
soon realised as nothing else but a call for
total anarchy and it did not merely stop at
cries and attempts to disturb democratic
institutions but it went so far as to make open
appeals to the army and police to revolt. This
was followed up at least in two States where
duly elected representatives of the people
were blackmailed, were forced and houses of
some of the Members were burnt, women
were molested on the demand that the
Houses of the Legislatures in those States
should be dissolved. It had come to a stage,
wherein one State the Government, in view
of the situation, had to dissolve the
Legislative ~ Assembly—the  Legislative
Assembly of Gujarat. Now, we are hearing
loud talks about democracy. But | would like
to ask these friends; Did they consider all
this as democracy? None of these people
who are talking about democracy ever came
out condemning these actions. | did not want
them to support us. | do not want them to
support us now. But I should have expected,
if they are really believers in democracy, at
least in this situation where the Army .

SHRI G. LAKSHMANAN: As far as my
Party is concerned, | am making it clear that
we do not support any of these activities of
any of these leaders .
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SHRI H. R. GOKHALE: You are making
it clear today.

SHRI G. LAKSHMANAN: We do not
support all these activities of any leader
however big he may be. | am making a
statement.

SHRI H. R. GOKHALE: Mr. Laksh-manan is
speaking here now after 18 * months. But he
did not open his mouth nor his colleagues in
the party nor the members of the other parties
who are so loud about democracy when the
agitation was being instigated, when the army
was asked to revolt and the police was 4 p.Mm.
asked to revolt. None of them did it. Where
\vas their faith ar-d devotion to democracy at
that time? Sir, | welcome their decision.

SHRI ABU ABRAHAM; Sir, is he only
referring to party Members or to nominated
Members also? | would like to make it clear
that | was opposed to the J. P. movement
right from the start.

(Interruptions)

SHRI H. R. GOKHALE: | say the nominated
Members because somehow or the other the
nominated Members have been the loudest in
demanding elections. You have a right to say
s0. It is not even necessary to be a Member to
demand elections. Therefore, you are entitled
to demand elections. | am not saying that but
I did not want to make any distinction
between nominated o- other Members.

SHRI ABU ABRAHAM: | wish to say
that | was against the JP movement from the
very start.

SHRI H. R. GOKHALE: It is go™d that
you have done it but obviously | am speaking
about those people who are talking in the
name of their parties and they have been the
loudest. Some of them are not here just now
and | am referring to them also and | have
been seeing them being loudest with regard
to democracy after the emergency was
declared. But their mouths
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were shut when a real support for democracy
was necessary and when the very existence of
democracy in this country was threatened.
Why did not they say this then? They did not
obviously say this then because most of these
parties who are talking now in the name of
democracy were, in fact, themselves
participants in this agitation for the creation
of chaos. How could they have said?

SHRI G. LAKSHMANAN: Sir, my 'party is

not a participant. | want to make it very clear.

SHRI H. R. GOKHALE: Let those people
to whom the cap fits, wear it.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): The Minister has not
mentioned your party.

SHRI H. R. GOKHALE; Sir, my grievance
is this that all this talk about democracy is
now coming before us when after the
emergency things have been done and steps
have been taken and when before the
emergency, the very reasons which led to the
proclamation of emergency” were such as at
least required all these people to say that
these things are anti-democratic and were
not
only anti-democratic but were sub-
versive of democracy. None of them said
anything then. | am speaking about
everybody who is here and who has been
protesting about democracy and about many
people who are out « side and who are not
here. All thi. clearly shows that this talk
about democracy now is because it is a fact
that emergency has shown that democracy
and democratic institutions in this country
now being sought to be put in their proper
shape and suddenly a new crop of
enthusiasts, particularly, operating from some
other countries, has come up. They are called
Citizens for Democracy. They are here and
elsewhere. They are now trying to protect our
democracy sitting in Washington or New
York. | described them as fugitives from the
law when | spoke in the other House. They
ran away from this country when, according
to them.
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their presence in this country was most
required lor the protection of that democracy
about which they are loudly talking. But they
won't be here. They will be in Washington,
they will be in New York, they v/ill be in
London and they will be in other places and
from there advise us as to how we should
function to protect our democracy. Do we not
know how these organisations are functioning
and with whose support? Some of them had
even the temerity to send letters individually
to all Members of Parliament. |1 am quite sure
you must have received it.

HON. MEMBERS: Yes, Yes.

SHRI H. R. GOKHALE: It is an insult to
the Members of Parliament that these
renegades from this country should write to
the representatives of the people as to how
democracy should function in this country.
Sir, 1 do not want to mention any names.
Some of them claim to be Presidents and
Chairmen of associations and organisations
and they have run away and some of them
have even sought asylum in a foreign country.
Do we not know this? There-fore what | am
driving at is that the *" threat was there at that
time and is there even today and behind this
threat are not only the elements which are
functioning in India tut there are also
elements which are operating from outside. It
is very clear and you need not have evidence
for this purpose.

Sir, it is quite obvious, the purpose for
which this step had to be taken last year when
we came to this House demanding the
extension of the duration of the Lok Sabha by
one year and we had given specific and clear
reasons as to why it was nen»s-sary to do so.
And we think that the * same reasons
continue today. We know that all these
elements, the subversive elements are still
active in this country. They may not be on the
surface because of the emergency, because of
the stern action taken— cowards as they
are—they are not in
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position to face the situation openly but they
are clearly in a position to create conditions
which will restore us back to the situation
which existed in this country before the
proclamation of emergency. Are we going to
sell all the gains of emergency in the field of
economics, in the field of discipline and in
other fields for which the emergency has
functioned, for a song because these people
demand it? Our responsibility  is not to
these people; our responsibility is to the
people of India. ~ And some of them have
been telling us: "I went in a rickshaw and |
learnt from tha+ man", some said: "l went
in a taxi" and my friend Mr. Lakshmanan
says that he travelled in a rickshaw and that
person asked him when elections would
be held.  Well, I have met people and
every one of us in this House has been in
close touch with the people, in closer touch
than most of my friends on that side oc
the House, and we ask people what is their
reaction. What is the reaction of the
common man? And the reaction of the
common man is—I am repeating it  here
because it bears repetition—that their
complaint against the Prime Minister was not
because she  proclaimed  emergency but
because she did not do it earlier; it should
have been done much earlier. ~ That is the
reaction of the people. In Bombay—I
belong to Bombay—there was not a day,
before the proclamation of emergency, when
without a violent morcha or a bvvcl, people
could work in any field of activity. They
were not strikes. | am not against the trade-
union activities; but whether it is this
organisation or that organisation, the situation
under the banner of these anarchists was
exploited to create disorder, particularly in the
bigger cities like Bombay and Calcutta.
Do we not know it?  But we do not see it
now and that is due to the stern action taken
in emergency.

Now, there has been a group of people
who say: You must be demo- cratic;
democracy requires elections;
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[Shri H. R. Gokhale] five years have
gone; you had one year and now you are
asking for another year. But, Sir, nobody is
telling us even here as to whether they can be
sure that those disruptive elements do not
exist now. How can they? They know that
these elements still exist. 1 am not talking
about all; but there are some of them who are
in close harmony and close liaison with these
people. Therefore, they would not say it.

It is true, Sir, that normally it is not a
matter of great  pleasure  to postpone
elections  in a democratic country. In
fact, it is not a matter 'of pleasure at all.
Nobody doeg it merely because you do not
want to hold elections. That is why, even in
1951, when the Constitution was signed,
even as Mr. Borooah has very ably
put it, Sir, at that time they were
passing through a very serious condition.
They had passed through a very serious
condition, as a result of which
independence came. And when they had
seen a bloodbath of an order unheard of
anywhere in the world, they knew a situation
in this country could come in the future
which would have to be dealt with not in the
usual way but in an unusual manner.  That
is why, even at that time, they foresaw—it is
really to the credit of the founding fathers—
and they provided in the Constitution that in
case of emergency, while, no doubt, it is
true that elections will be held every five
years, you will have the power to extend
the period and the duration of Parliament
for one year at a time.  And they provided
for one year at a time and not more because
they also knew that it is not desirable in a
democracy  to have an indefinite extension
of Parliament and, therefore, it should not be
longer than a year so that when the situation
arises, an objective assessment of the
situation could be made and then the
Government should be able to decide
whether the elections should be held or not.
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We know what the people are talking about.
made the announcement, for the first time, in the
House last month, | think on the 30th or 31st of
October. Ever since, it has beenknown;
people have been talking to me and people have
been talking to my  friends who have been
saying: Go on with this; we do not grudge your
having one "more year; but please,
consolidate the gains of ‘emergency and see that
we do not return to those days of disorder. That
is the reaction of the people and not the
reaction which is mentioned here. It is not to
say that v»e have not had gains. As |
mentioned in my opening speech, we have had,
particularly in the economic field, considerable

gains. Our  foreign  exchange position has
very well benefited by the actions taken
during the Emergency. Our gross national

product has gone up, as | mentioned.
Production is on the higher side. It is going up.
I must say here, labour also has very splendidly
co-operated in this.  But is it the time to be
complacent or is it the time to be more vigilant?
The rational answer is, this is the time to be
vigilant and not to be complacent. Posterity will
not pardon us if we

allow the very same people to come

up to the surface again and do the same thing
which will enable these people to bring the
country back to .vhere we were before the
declaration if the Emergency. We will be ans-
werable to our people and we T'ill >e
answerable to posterity for *m-langering
democracy if we do not ake the step which
we are taking oday. My friend, Mr.
Lakshmanan, aid that if a commission of inquiry
3 appointed to decide which is the est
Government  functioning,  the Dmmission
would declare that the >MK Government was
the best Gov-rnment. Well, you have the
oppor-mity.  The inquiry is going on and le
commission will say whether it "~~" as the
best Government or it was ie worst
Government.  But then,, hen a commission is
appointed, you ant to run away from it. When
a mmission is appointed, you do not
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want to go before the commission and say
"We were the best Government and all these
allegations and charges against us are false'.
But when the evidence gets built up and when
it becomes abundantly clear that it is almost
indefensible, you give an excuse for one
reason or the other and back out from the
enquiry saying "We will not defend ourselves'.
Is this the type of* commission which my
friend wants? Is this commission not going to
establish whether the DMK Government was
the best Government or it was the worst
Government? If the charges are proved, the
result also will be known. Therefore, it is no
use demanding commissions. When you have
commissions,, the tendency is to run away
from the inquiry and when you do not have
commissions, then, of course, you shout from
the housetops 'Let there be a commission and
we will prove it At least, it was very very
ironical that this demand came from a DMK
Member.

SHRI G. LAKSHMANAN: | said, a
commission of inquiry should be appointed
to go into the functioning of all political
parties. | have not gone into that commission
because it is sub judice. | do not talk about it.
I said,, a commission should be appointed to
go into the functioning of all political parties.
It will prove that my party is the most
democratic political party. You are confusing
both the issues.

SHRI H. R- GOKHALE: Let us not
quarrel over words. After all, when we talk
about the commission, we know which
political party was in power, the DMK. What
is going to be proved is what this political
party was. Let us not run away from the fact.

SHRI G. LAKSHMANAN: If you know it
earlier, it is good. | can understand it. You
know it earlier. You know it earlier, what
will be the decision.
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SHRI H. R. GOKHALE: The real thing is
that when you talk about democracy,, you
know that there is democracy. But you know
that '.he people are not with you. You talk
about commission. When the commission is
appointed, you are not able to defend
yourselves and, therefore, you ask for some
other commission. This is the way the
Opposition has been functioning in this
country, unfortunately. My friend, Mr.
Bhupesh Gupta,, spoke. | must say, his party
has been taking a very constructive line from
the beginning. At the time of the Emergency,
his party supported it. Even today, | do not
think he spoke against the Emergency as such.
He supported the extension of the duration of
the Lok Sabha last year. But he did not say as
to how the situation has changed this year and
why he is not supporting it. He is obsessed
with two things, as his whole speech would
stoow. Firstly, he is obsessed with the name
of Kamal Nath or somebody who is in West
Bengal. 1 have not heard his name. Every
time, he mentions his name. Last week, in one
or two speeches, he mentioned his name.
Today, he mentioned the name of this
gentleman. | do not know this gentleman. |
have not seen his face. | am really not
concerned with whether he is good or bad.
How this Kamal Nath is going to decide
whether it is good for the country to go for the
elections or not? Has it any relevance?
Secondly, he is obsessed with the Constituent
Assembly demand. Has this Bill anything to
do with the demand for a Constituent
Assembly? As | have repeatedly said, in our
party, there are various trends of thought and
we like that; let people give their opinion.
Ultimately, when the party decides the thing,
as the Congress President mentioned this
morning, they go with the party. What is
wrong if somebody had said that it was
necessary to have a Constituent Assembly? If
he had said so, what is wrong? Mr. Bhupesh
Gupta only said what happened for a short
while in the Congress, in our
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[Shri H. R. Gokhale]

internal discussions.  And that is his talk on
the present Bill as to whether at the
present moment election should be held
or it should not be held. Has it any
relevance to the question at all? Then,
Sir, he was talking about horse-trading.
Again, Mr. Borooah has dealt with it very
effectively in his speech. When Mr.
Borooah was speaking, he said that the
demand for six years was already there and
when ultimately the Bill was introduced in
the Lok Sabha on the 1st of September
there was a proposal for making the
period six years for Lok Sabha at that time;
and surely there was no Constituent
Assembly in which to do this horse-trading
which he thinks existed. He would not
answer that. He would ignore completely
whenever it suits him. In fact, |
noticed when Mr. Borooah gave him a
retort, he conveniently showed as if he
did not hear. (Interruptions") The
whole trouble is that when we are talking
about a serious matter—it is no doubt a
serious  matter,, not going to the elections
and postponing the elections for one year and
matters on which for serious and good
reasons we are saying that elections should
not be held—they talk about
Kamalnath, about Constituent  Assembly,
about horse-trading and all that.

Then, my hon. friend there talks about a
Commission of Inquiry, as if there had been
no Commission of Inquiry. | was just
mentioning to Mr. Borooah about the
Commission of Inquiry which is there to look
into the charges against the DMK Gov-
ernment and the hon. friend wants another
Commission of Inquiry to be appointed. | say
that when already there is a Commission of
Inquiry which will prove ultimately whether
their party and Government is bad or good.
They conveniently walked out of the
Commission. What logic is there? The whole
trouble with our Opposition friends is—
although they are good friends personally,,
all of
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tnem, so for as | am concerned, they are good
friends—that they are neither here nor there
so far as dealing with the situation is
concerned. The tendency is to run away from
facts, the tendency is to run away from the
issues and this has been the hajl-mark of their
politics for the last seven years in this
country. When in 1971, much before the nor-
mal period of five years was over, the Prime
Minister dissolved the House,, don't they
remember that some of them said that to
dissolve the House is undemocratic? Some of
them even went to the court, challenging the
position of the Prime Minister and they were
saying that it was undemocratic to dissolve
the House.

SHRI G. LAKSHMANAN: The hon.
Minister has said that we ran away from the
Commission. | want to bring it to your notice
that they have prepared a list of 300
witnesses. We  pleaded before the
Commission' and said that all the 300
witnesses should be examined. But the
Commission said that they cannot examine all
the 300. The Commission would select a few
and examine them. That is why we walked
out of the Commission.

SHRI H. R. GOKHALE: So, it is not only
that the Congress Party should act according
to their dictates but the independent judicial
Commission should also accept their dictates.
Otherwise, that Commission is not an
independent Commission. A list of 300
witnesses is there. I do not know who they
are. They may be Tom, Dick and Harry. Is the
Commission not entitled to decide whether
they are relevant, or they are going to hear a
few of them?

SHRI G. LAKSHMANAN: A list of 300
witnesses is there on the record.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Mr. Lakshma-nan,
you said that you want protection Of the
Chair when you were on your feet and |
assured you of  tha protection.
(Interruptions)



113 House of the People

SHRI D. K. BOROOAH: Sir, may 1 have
your indulgence? | think Mr. Gokhale
slightly made a mistake. They did not walk
out, they ran away.

SHRI H. R. GOKHALE: Although I did
not say 'ran away', | thank you for correcting
me. | should have used the words 'ran away'.
Actually, when he is saying that according to
him all the 300 witnesses should be
examined, this shows that they want to be the
judges of the Commission themselves and not
the independent Judge of the Inquiry
Commission. That is exactly what it comes to
that they will decide what is relevant in their
own case,, that they will be the judges in their
own case and not the independent Judge who
is going to decide this. This is the thing. This
is completely an illogical approach to
everything, whether it is a judicial matter or
something relating to the executive or
Parliament. That is what the DMK has
established in the last few months. | do not
want to comment on anytlhing, nor do | know
anything about the merits of this Inquiry. 1
know this much that there are several charges
and they are being investigated. | do not
know, and even if | knew, | would not have
spoken about it because it is a matter which is
sitb judice. Even these 300 witnesses | do not
know. | am referring to it because he made a
reference to it.

Therefore, Sir,, my request for the
consideration of the House is: Let us not be
guided or carried away by those tall talks
about democracy. Most of them have been
people who have shirked the responsibility
which was laid upon them to condemn anti-
democratic actions, which they never did. But
when the time came, at that time they were in
the band wagon and these were the people
who asked for total anarchy, "total
revolution". That is what they wanted. In fact,
I must concede this to the Opposition for their
honesty. Both Mr. Bhupesh Gupta and Mr.
Lakshmanan—although
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hesitatingly—said that we will come back
again elected. They said that if elections are
held, the Congress Party will be elected again.
Obviously, it was a concession made out of
sheer necessity.  You make a virtue out of
necessity, as the saying goes. But the
fact is that there is no doubt that the party to
which | belong will come back to the Lok
Sabha, if elections were held, in an
overwhelming majority, perhaps with a
majority larger than the majority which it has
in the Lok Sabha today. That is a fact.
But as Mr. Borooah pointed out in the course
of his speech, the main thing is not winning or
losing the election because we will win the
election. We have won five elections till
now. Some people were saying to me: you
have fought only'one election.  But they did
not know that before 1 won this election | had
lost two before, first in 1952 and then in
1967, and eventually 1 have succeeded in
this democratic  country—I genuinely call it
a democratic country for people thought
that 1 should come to the Lok Sabha in
1971.  But, Sir, my coming or my going is
not important; similarly whether the party
wins or not is not important. What is im-
portant here is that if an election is going to be
at this stage not in the larger interests of the
country for the reasons which | have
mentioned, then the mere reason that our party
will come back to power cannot be the
guiding criterion for deciding whether an
election should be held ornot. And much
is made of this that the election can be held
even before. In the other House,. Mr.
Bhupesh Gupta's colleague, Mr. Indrajit Gupta,
pointedly asked me, "Do you mean to say that
the election cannot be held before?" And
obviously the answer was that in law it can be
held at any time because the power of
dissolution is with the Prime Minister. As
| said there and as Mr. Borooah today said
here—I repeat—if in the history of this country
there has been a single leader who has shown
such a gigat understanding of the correct time
at which a correct decision should be
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[Shri H. R. Gokhale] taken, it is the Prime
Minister. And if the Prime Minister feels that
the circumstances require a review of the
situation, she will do it.  Who am | today to
say if elections will be held earlier or not. 1 did
not say whether they would 'be held earlier or
not. | said that | am asking for the extension for
one year. The Constitutional provision is
quite clear and. if the circumstances are such
that the election should be held,, it is ultimately
and entirely for the Prime Minister to decide.
And as Mr. Borooah rightly pointed out, it is
not the Cabinet's, but it is the sole prerogative
of the Prime Minister to decide  about an
election, whether the people should go to
the polls, whether the House should be
dissolved or not.  This is well established all
over the world where parliamentary
democracy exists.  But surely, our position is
not, again, as pointed out—I am repeating for
it is worth emphasising—as in England
where, for example, there is a majority of one
now. It is doubtful if even that majority of one
is there  j or not. The Government there is
saying that they are going to hold on to
power. It is not my business to ' criticise
the Government of any other country. | am
not doing so. Butsometimes people are
very fond of pointing out what is
happening in England. But at this moment
they will not do so.  The whole thing is that
whenever something is bad here, they will
compare it with England,, and when
something is good here, then, of course, they do
not look to England for anything that
happens there.

I would very strongly recommend to the
House: Let us not only go by slogans. Let us
take the reality into consideration, take the basic
idea with which this provision was made into the
Constitution by our founding fathers with great
foresight and understanding of the problems of
this country as to what could happen in the
future and what required a specific provision to
be made. And if
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that  provision is made under the
Constitution, it is by Parliament, by
law passed that the House is going
to be extended. Nobody can, even
in the name of democracy, object to
such a thing.

Sir, | would recommend that the Bill be taken
into consideration.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA); The question is:

"That the Bill to provide for the further
extension oc the duration of the present
House of the People, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): We shall now take
up clause-by-clause consideration of the Bill.
Clause 2: there is one amendment by Mr.
Raha.

Clause 2—Further extending of
duration of the present House of
the People

SHRI  SANAT KUMAR RAHA
(West Bengal): Sir, | move:

"That at page 1, line 10, for the words 'two
years' the words 'not more than one year' be
substituted.”

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): | shall now put
clause 2 to vote.
The question is:

"That clause 2 stand part of the Bill".

The question was put and the mo
tion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
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SHRI H. R. GOKHALE: Sir, | move-
"That the Bill be passed."

The question was put and the motion wast
adopted.

ANNOUNCEMENT RE. SITTING OF THE
HOUSE ON 15TH NOVEMBER, 1976,

INSTEAD OF ON 13TH NOV- EMBER,
1976
st TATEE (2fxAom) : 39-

TNI5qET AT, FA gHT wfga F Ak
IR BT F g9q qedig Fr-
wAT AF A TiwaT TEATF F war
FA TEA AT AT AFT 7

(Interruptions)

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Order, please. The
Parliamentary Affairs Minister is here. Let
him say that he wants to say.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Sir, as you
know there is nobody more democratic than
myself, and as there is a persistent demand
from the Members, tomorrow being second
Saturday and so a Government holiday, we
may not sit tomorrow and instead of
tomorrow, we sit on Monday and complete all
the business on that day.

SHRI BHUPESH GUPTA (West Bengal):
| appreciate Mr. Om Mehta's gesture. He is

more democratic when the sense of
democracy is on leave.
THE VICE-CHAIRMAN (SHRI

LOKANATH MISRA): We shall now take
up the Appropriation (No. 7) Bill, 1976.
Mr. Pranab Mukherjee.
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THE APPROPRIATION (NO. 7)

BILL, 1976

THE MINISTER OF REVENUE AND
BANKING (SHRI PRANAB
MUKHERJEE): Sir, | beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1976-
77, as passed by the Lok Sabha be taken
into consideration.”

This Bill arises out of the Supplementary
Demands for Grants of Rs. 107.74 crores
voted by the Lok Sabha on the 3rd November,
1976 and an expenditure 0? Rs. 36.25 crores
charged on the Consolidated Fund of India.
Briefly, Rs. 48 crores are required for grants
to States and Union Territories for Family
Planning in keeping with the momentum of
the programme. A sum of Rs. 35 crores is
required for short-term loans to State
Governments for distribution of fertilisers and
Rs. 5 crores for financial assistance to assig-
nees of surplus land. Additional outlays on the
Oil and Natural Gas Commission account for
Rs. 52.30 crores, and Rs. 2.86 crores are re-

quired for the Hindusthan Petroleum
Corporation Limited for the takeover
of ESSO.

I would not burden the House with further
details which are given in the Explanation
below the statement of Supplementary
Demands, but would answer any d points that
may be raised by hon. Members during the
discussion. Sir, | move.

The question was proposed.

SHRI SANAT KUMAR RAHA (West
Bengal): Sir, | first congratulate the Ministry
for taking over of ESSO. By taking this over
we are today completely independent in oil
matters. For this reason our congratulations
go in favour of the Government and the
Ministry.



